
To, 

The Registrar, 
Hon'ble National Green Tribunal 
Principal Bench, New Delhi. 

Subject- Action taken report of O.A. No.-773/2022 and 840/2022 "Dr. Saniay Kulshrestra V/s 
Govt. of U.P. and Others. 

Respected Sir, 
In the above noted case, Hon'ble Tribunal has given direction as below :-
"i. Agra Nagar Nigam is liable to pay environmental compensation of Rs. 58,39,20,000/- and shall 

deposit the same with UPPCB within 3 months from today. • 
ii. Mathura-Vrindavan Nagar Nigam is liable to pay environmental compensation of Rs. 7,20,10,000/­

and shall deposit the same with 'UPPCB within 3 months from today. 
iii. For subsequent period of continued violations, in the light of the discussion made above, UPPCB shall 

compute environmental compensation in the manner discussed above after giving due opportunity of hearipg 
to the concerned parties. 

iv. It shall be open to the concerned Nagar Nigams to realize amount of environmental compensation 
from working agencies of STP's proportionately in accordance with law and after following such procedure as 
prescribed in law. 

v. UPPCB shall also take punitive action for committing offence of Section 24 r/w Section 43 of Water 
Act, 1974 and River Ganga Order 2016 r/w Sections 15, 16, 17 and 19 of EP Act 1986 199 against concerned 
authorities etc., and initiate appropriate proceedings within 3 months. 

vi. The amount of environmental compensation shall be used for remediation/rejuvenation/restoration 
of environment in the Agra, Mathura and Vrindavan region on the basis of a rejuvenation plan which shall be 
prepared jointly by a joint committee comprising of CPCB, UPPCB and concerned District Magistrates. 

vii. Compliance Report shall be submitted by UPPCB and Joint Committee constituted above, as the case 
may be, before Registrar General of this Tribunal after expiry of the period mentioned above and if finds 
necessary, the matter may be placed before the Bench for further orders ..... " 

For the compliance of directions given by NGT letter is send to Nagar Ayukt, Mathura-Vrindavan Nagar 
Nigam, Mathura by Member Secretary, U.P. Pollution Control Board, Lucknow vide letter No.-H10035/C-4 
Dated-26.04.2024 (Copy is attached as Annexure No.-1) for the deposition of Environmental Compensation of 
Rs. 7,20,10,000/- and shall deposit the same with UPPCB within 3 months from today. For 
remediation/rejuvenation/restoration of enviro•nment in the Agra, Mathura and Vridavan region on the basis of 
a rejuvenation plan R.O. Agra Dr. Vishwanath Sharma has been nominated by M.S. UPPCB by letter no.-Hl0032 
dated-26.04.2024 (Copy is attached as Annexure No.-2) CPCB nominated for same Shri Ankur Tiwari, Scientist-E, 
by letter No.-31 dated-16.05.2024 (Copy is attached as Annexure No.-3} For the compliance of directions Nagar 
Ayukt, Mathura-Vrindavan Nagar Nigam, Mathura send a letter to Executive Engineer, U.P. Jal Nigam, Mathura 
Executive Engineer, Yamuna Pollution Control Unit, Agra and Manager (water) Mathura-Vrindavan Nagar 
Nigam, Mathura Vide letter No.-1074 dated-28.05.2024 (Copy is attached as Annexure No.-4). 

Accordingly compliance report is being submitted with the present letter for kind perusal and further 
action in this regard. 

Your faithfully, 

Enclosure-As Above. 

c.c. :-
1. District Magistrate, Mathura. 
2. Member Secretary, UP Pollution Control Board, Lucknow. 
3. Chief Environmental Officer (CEO-4), UP Pollution Control Board, Lucknow. 
4. Chief Law Officer, UP Pollution Control Board, Lucknow. Regional Officer 
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" ........... 386. In the light of the above discussions, OAs - I and II are partly allowed with the following directions: 

(ii) Mathura-Vrindavan Nagar Nigam is liable to pay environmental compensation of Rs. 7,20,10,000/- and shall 

deposit the same with UPPCB within 3 months from today. 

(iii) For subsequent period of continued violations, in the light of the discussion made above, UPPCB shall 

compute environmental compensation in the manner discussed above after giving due opportunity of hearing to 

the concerned parties. 

(vii) Compliance Report shall be submitted by UPPCB and Joint Committee constituted above, as the case may 

be, before Registrar General of this Tribunal after expiry of the period mentioned above and if finds necessary, 

the matter may be placed before the Bench for further orders. 
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TC. 12V Vi~buti Kband, 
Gomti Nagar, Lucknow-226010 

e-mail: info@uppcb.com 

Web Site: www.uppcb.com 

166



L 

-

-
IJPPCI vt 

• \ict-1~ g~~ -Y<i.lfUT Pt ~~en~ 
m:>t • I J~'f!l_R PRADESH POLLUTION CONTROL BOARD. _ 

tclT ~ 1/ •p7~ /3ml110 'fl>-m/2022/2024 p_ 7"1J-X 
AJ)(\1 . 1Z) 

~l-4~-lU~ ~ IDffl 31~cf>'(~I °4' ~)~d 3TTo:qo 773/2022 mJtlT q1;flcf>_ eATJJ ~ 3TT1f~ 
~ 3TTO~O 840 /2022 "tlGf~ ~~~'fio fFlTlJ \J0V0 'tt'(cf>l'( cf 3RJ ~ 4l~d &Rll ~~i<f> 

24.04.2024 ~ 3lj4fol~ ~ ~q °4' I :o J MAY 202l 
'1s)c:~. ' 

~ \iq~cffi fclq~q, lf10 ~ 5fffl 3f~qj~UI if mftto am>-qo TT3 / 2022 mffi ~ ~ #:e 3fTlJ; 

~ ~ 3TIO-qO 840/2022 ~ ~Wo ~ '30110 fl~q,N q 3RJ if lf10 ~ 5fffl 31~4>«01 fflT ~1jq, 

24.04.2024 'iffl" lffiffl' ffl 1ffil ~'Gfto~o ctft ~ilfll~e tH \iqcl~ i 1 ~ tnfffl 300T ~1i4> 24.04.2024 t 
~•Id 3m Pf i:.:tqq ~-
" ........... 386. In the light of the above discussions, OAs - I and II are partly allowed with the following directions: 

(i) Agra Nagar Nigam is liable to pay environmental compensation of Rs. 58,39,20,000/- and shall deposit the 

same with UPPCB within 3 months from today. 

(ii) Mathura-Vrindavan Nagar Nigam is liable to pay environmental compensation of Rs. 7,20,10,000/- and shall 

deposit the same with UPPCB within 3 months from today. 

(vi) The amount of environmental compensation shall be used for remediation/rejuvenation/restoration of 

environment in the Agra, Mathura and Vrindavan region on the basis of a rejuvenation plan which shall be 

prepared jointly by a Joint Committee comprising of CPCB, UPPCB and concerned District Magistrates. 

(vii) Compliance Report shall be submitted by UPPCB and Joint Committee constituted above, as the case may 

be, before Registrar General of this Tribunal after expiry of the period mentioned above and if finds necessary, 

the matter may be placed before the Bench for further orders. 
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Computation of Environmental Compensation in respect to Mathura: 
Mathura, it is admitted case that the total discharge from 23 drains aJ Mathura is 68.55 MLD i.e., 

68550000 litres. 04 STPs are said to be functional as per UPPCB's Report dated 09.12.20221.e. 
SI. NO. Details of STP Capacity/Quantity it,.· 

1 Laxmi Nagar, Mathura 16.0 MLD 
2 Laxmi Nagar, Mathura 14.5 MLD 
3 STP, Masani 30MLD -
4 STP, Masani .- 6.8 MLD 

• _. 344. Taking from the above Report, it is evident that there is gap of 1.25 MLD i.e., 1250000 litres in 
the installed capacity of STPs and the total discharge of sewage by all 23 drains at Mathura. Therefore, 
computation of environme~tal compensation in respect to 1.25 MLD quantity of polluted sewage being 
discharged in River Yamuna can be made at the 184 first instance. 

-
r 345. However, as per CPCB Report dated 04.10.2023, STP of the capacity of 6.8 MLD at Masani was 

non-operational, therefore, the quantity of 6.8 MLD i.e., 6800000 litres also have to be added to the gap and 
the total gap would come to 8.05 MLD (1.25 MLD + 6.8 MLD) I.e., 8050000 litres. 

. 346. Coming to the number of days, we find, for the purpose of OA-11, that the cognizance of OA was 
taken by Tribunal for the first time on 19.10.2022 but for the present case, we take number of days from the 
date when pursuant to Tribunal's order dated 19.10.2022, first Inspection was made by Joint Committee at 
the site on 24.11.2022. Thus, we fin~ it appropriate to calculate environmental compensation from 
24.11.2022 to 07.12.2023 (both inclusive) i.e., 379 days for the gap, which comes as under: 8050000 litres x 
379 days x 1 Paisa per litre= Rs.3,05,09,500/-. 

347. In respect of subsequent period of violations, UPPCB shall make computation of environmental 
compensation on the formula as stated above after giving due opportunity of hearing to the concerned 
violators/proponents and, thereafter, take appropriate action for recovery of environmental compensation 
so computed. 
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respect to Vrindavan, It is said that there are total 13 drains which carry 10 95 MLD 
age. ere are 02 STPs i e (i) p I 8 b v . • 

Th 1 . • ., aga a a, rmdavan (4.0 MLD) and (ii) Maant road, Vrindavan (8.0 MLD). 

ere o~e, 
1
nstalled capacity of 02 STPs operational at Vrindavan is m~re than the quantity of sewage 

generation, hence no gap is there. 185 
349

• Then comes another aspect. With regard to the compliance of treated water of STPs with the 

para~eters, Joint Committee Report dated 09.12.2022 shows that STP at Pagal Baba, Vrindavan with the 

capacity of 4 MLD is not meeting prescribed standards in respect of Faecal Coliform. Further, annexures 1 

and 2 to UPPCB Report dated 10/11.08.2023 shows that STPs are not meeting parameters of the treated 

water as per Nitin Shankar Deshpande vs. Union of India & Others (supra). In this view of the matter, the 

entire treated water being discharged by 02 STPs has to be taken into account for the purpose of 

computation of environmental compensation. 

350. Hence, e nvironmental compensation will come for 10.95 MLD i.e., 10950000 litres as under: 

10950000 litres x 379 days x 1 paisa per litre= Rs.4,15,00,500/-. 

351. The total environmental compensation for Mathura and VrindaY#9n payable by Mathura-

Vrindavan Nagar Nigam comes to Rs.7,W,10,000/- (Rs.3,05,09,500 + Rs.4,15,00,500). · 
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